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In The Central Administrative Tribunal

Jaipur Bench, Jaipur
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CP N0.36/99 (OA No.515/99)

None present for the petitioner.

No nbtice has been issued; in this Contempt
Petition so  far although' this Cohéempt Petition was
presented onill.8.l999, The petitionergwés seeking time to
émend the cause-title which he could% not amend so far
instead of repeéted bpportﬁhities given to Him. In view of
the latest Jjudgment delivered by the;Apex Court of the
country 'in 0O.P.Jaiswal v. D.K.Mittal% AIR 2000 Supreme

Court 1136, we are not inclined tO'iésue any show-cause
|I

notice to the  opposite party to | initiate contempt
proceedings agéinst " the opposite parﬁy. Therefore, this

Petition is consigned to record. ]

(N.P.NAWANI) (S.K.AGARWAL)
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